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IN THE COURT OF JUDICIAL MAGISTRATE FIRST CLASS, 
BONGAIGAON 

CR CASE NO. 139/12 

 U/S 342/323/506 I.P.C 

DEBOJIT RAY 

S/0 SRI KAHIT CH. RAY 

CHIPONSILA, BONGAIGAON, ASSAM……………… Complainant 

 VERSUS  

1. ADIT RAY, S/o LATE UMESH RAY 
2. DHAJEN RAY, S/o......do……… 
3. SILON RAY, S/o POHAT RAY 
4. BAIDYANATH RAY S/o LATE KESHAB RAY 
5. NITUL RAY S/o BAIDYANATH RAY....................... Accused 

 

PRESENT: SYEDA FARIDA AFZAL ZINNAT, AJS 

FOR THE COMPLAINANT: MR. PANKAJ BAIDYA, ADVOCATE 

FOR THE ACCUSED: KAMAL CHAKRAVARTY, ADVOCATE 

EVIDENCE RECORDED ON: 22/4/2013 

ARGUMENTS HEARD ON:  22/4/2013 

JUDGMENT DELIVERED ON: 22/4/2013 

 

    JUDGMENT 

1)  The brief facts of the case leading to the prosecution of the accused 

Adit, Ray, Dhajen Ray, Silon Ray, Baidyanath Ray and Nitul Ray as 

unfolded from the complaint petition lodged on 7/6/2012 is that on 

26/1/2012 the accused persons called the complainant Debojit Ray to 

the house Baidyanath Ray with the ulterior motive of giving away the 

daughter of Baidyanath Ray in marriage to the complainant. When 
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the complainant reached the house of accused Baidyanath Ray, he 

along with the other accused persons named above confined the 

complainant in a room and threatened him to marry his daughter. 

The complainant stated in the petition that he was confined till 8 pm 

and he was not even allowed to go outside to pee and he was denied 

drinking water, at last when he agreed to marry Anjali Ray, i.e. the 

daughter of Baidyanath Ray, the accused persons let him free. It has 

also been stated in the petition that since the complainant was in 

judicial custody from 3/4/2012 in connection with a case instituted by 

Anjali Ray there was delay in lodging the complaint case. 

2) The complainant was examined u/s 200 Cr.P.C and cognizance was 

taken against the accused persons u/s 342/323/506 I.P.C above 

named and summonses were issued. Accused persons appeared and 

they were allowed bail. 

3) During trial the complainant examined three witnesses including him. 

The accused persons were examined u/s 313 Cr.P.C in which they 

denied all the allegations levelled against them but declined to adduce 

any evidence. I have heard arguments advanced by learned counsels 

of both the parties. 

 

4) POINTS FOR DETERMINATION: Upon perusal of the case record 

I have framed the following points to be determined: 

a) Whether the accused persons on 26/1/2012 at about 10 am 

wrongfully restrained the complainant in such a manner as to 

prevent him from proceeding beyond the four walls of the room 

and thereby committed an offence punishable u/s 342 I.P.C? 
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b) Whether the accused persons on the same date, time and place in 

voluntarily caused injury to the complainant and thereby 

committed an offence punishable u/s 323 I.P.C? 

c) Whether the accused persons on the same date, time and place 

threatened the complainant to marry Anjali Ray by confining him 

in a room and thereby committed an offence punishable U/s 506 

I.PC? 

 

DISCUSSIONS, DECISION AND REASONS: 

 

5) PW1 (Debojit Ray) stated on oath that on 26/1/2012 Baidyanath Ray 

invited him to his house over phone. He reached there at about 10.25 

am. When he reached Baidyanath’s house his family members locked 

his bi cycle and confined him in a room. According to PW1 after they 

locked him in the room Adit Ray, Nitul Ray, Dhajen Ray, Baidyanath 

Ray and Silon Ray forced him to marry Anjali Ray, the daughter of 

Baidyanath Ray. He stated that the accused persons did not let him 

drink water and did not let him go out to pee and when he agreed to 

marry Anjali, they let him free at about 8 pm and Silon Ray and 

Dhajen Ray accompanied him and Anjali to his house and left Anjali 

with him. According to PW1 he married Anjali Ray within 15 days of 

that incident. 

6) PW1 further stated that he lodged the ejahar after coming out of jail as 

he had to go to jail because of a case filed by Anjali against him on 

3/4/2012.  

7) During his cross examination PW1 stated that he did not mention in 

his complaint petition the number from which Baidyanath Ray made 
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the call. He also admitted that he got sufficient time to lodge the case 

against the accused persons before going to jail but he lodged the case 

only because Anjali filed a case against him. 

8) PW2 ( Satya Charan Ray) deposed that he came to know from Debojit 

that Dhajen, Nitul, Adit and Baidyanath left Anjali with Debojit on the 

night of 26/1/2012 at Debojit’s house. 

9) PW3 (Balit Chandra Ray) deposed that on 26/1/2012 at about 10 am 

he met Debojit on the road. On being asked Debojit told him that 

Baidyanath had called him to his house. PW3 stated that on the same 

date at about 8 pm he saw Debojit and Anjali with Baidyanath, Nitul, 

Adit, Silon and Dhajen in the road near the vegetable garden of his 

house. According to PW3 he came to know from Debojit that he had 

to bring Anjali on being forced to do so by confining him in a room at 

Baidyanath’s house. 

10) During cross examination PW3 stated that he is Debojit’s uncle 

and that Adit Ray is an employee of Police department. 

11)  It is admitted by the PW1 that he lodged the case only after coming 

out of jail and he had sufficient time before going to jail to lodge the 

case but he did not do so. It is clear from the evidence on record that 

the action of the complainant speaks of vengeance and nothing else 

for he had to go to jail in connection with a police case instituted by 

Anjali Ray i.e the daughter of accused Baidyanath Ray. The alleged 

occurrence took place on 26th January, 2012 and according to the PW1 

he married Anjali Ray within 15 days of the occurrence. He remained 

silent till Anjali Ray instituted a police case against him and lodged 

the case after coming out of jail. It is not understood as to what 

prevented the complainant from seeking legal help or police help 

immediately after the alleged occurrence. Moreover PW3 is the uncle 
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of the PW1 and hence a related witness. His testimony should not be 

given credence as there is every possibility that he deposed in favour 

of the complainant because of his relationship with the complainant.  

12) The case of the complainant fails to inspire confidence in it and I 

am not hesitant to hold that the complainant concocted a false and 

baseless story just for the sake of vengeance. Hence accused persons 

are acquitted. 

 

    ORDER 

Accused Adit Ray, Nitul Ray, Dhajen Ray, Baidyanath Ray and Silon 

Ray are hereby acquitted of the offences and set at liberty. Bail bonds 

are extended to a period of six months. Given under the hand and seal 

of this Court of this Court on this the 22nd day of April 2013. 

 

        Syeda Farida Afzal Zinnat 

        J.M.F.C Bongaigaon 

APPENDIX: 

LIST OF WITNESSES: 

Witness for the complainant: 

1. Debojit Ray 

2. Satya Charan Ray 

3. Balit Chandra Ray 

Witness for the defendant: None 

LIST OF EXHIBITS: 

4. Exhibit 1: complaint petition 

5. Exhibit1(1), 1(2), 1(3): Signatures of the complainant 

 


